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Both of us are interested in this. He is a
scholar because he has written books and 1
have read them and 1 can also call myself
one in so far as I have written books.
I shall try my best to  take necessary
follow-up action.

With these words, I have greal pleasure
in requesting the House 1o pass the Bill,
as amended.

MR. CHAIRMAN : The question js :
“That the Bill, as amended, be passed™

The motion was adopted.

1445 hrs.

OILFIELDS (REGULATION AND DEVE.
LOPMENT) AMENDMENT BILL

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGUNA SEN) : 1 beg to move:

“That the Bill further to amend
the Oilflelds (Regulation and Develop-
ment) Act, 1948, be taken into con-
sideration.”

Under Entry 53 of List |—Union List—
of the Seventh Schedule of the Constitution
of India, legislation towards regulation and
development of oil-fields and mineral oil
resources continues to be the responsibility
of the Union Government. This responsi-
bility had been borne even carlier by the
Union Government and the Oilfields
(Regulation and Development) Act was
epacted in 1948 for the purpose. The
Petroleum & Natural Gas Rules, 1959,
framed undor sections 5 and 6 of the said
Act, and amended from time to time,
stipulated that royalty at the rate of
Rs. 7.50 per metric tonne of crude oil and
casing-head condensate and at 10 per ceat
of the value at the well-head of the natural
gas obtained by the lessce, shall be paid.

The Prime Minister has now been pleas-
ed to give. her award which provides for
an increase in the rate of royalty payable for
crude ofl, ete., from Rs. 7.50 10 Rs. 10.00 per
metric tonme, with effect from 1st January,

1968, This enchanced rate has, therefore,
to be applicd not only to leases granted in
future but also retrospactively to all leases
with effect from [st January, 1968. Now
to give legal implementation to the Award,
the Government have been advised that it
is necessary to make appropriate provisions
in the Act itself for imposing a liability to
pay enhanced rate of royalty in th: leases.
Hence, this amendment.

The Bill incorporates a small amendment
in the existing statute. I hope that the
same will meet with the approval of all
sections of the House.

SHR1 SRINIBAS MISRA (Cuttack) :
On a point of order. This Bill provides for
collection of taxes

AN HON. MEMBER : Royalty.
SHRI SRINIBAS MISRA : Taxes are

also there. It is said here, ‘the levy and

collection of royalties, fees or taxes . °.

This is purely a Money Bill, whatever
may be the original Act, But the recom-
mendation of the President is not there.
Article 117(1) says :

A Bill or amendment making pro-
vision for any of the matiers specificd in
sub.clause. . shall not be introduced or
moved except on the recommendation of
the President and a Bill making such
provision shall not be introduced ..
ete.

I do not find the recommendation of the
President in this Bill.

MR. CHAIRMAN: We have got
Bulletin Part 1I, dated the 15th May, in
which the Vice-President acting as President
has given his recommendation.

SHRI
all right.

SRINIBAS MISRA : That is

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Oilfield (Regulation and Developmentd
Act, 1948, be taken into consideration.”
Mr. Hazarika.
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SHRI J. N. HAZARIKA (Dibrugarh) :
This Bill has been introduced to show that
the royalty in the real scnse is to be en-
hanced from Rs. 7.50 to Rs. 10. Though
it is seemingly so, I do not think that the
real royalty is being proposed to be cnhanc-
ed by this Bill. Sir, now oil is mosily
available in Assam which is a very backward
State, The Wanchoo Commiltee recently
reported that Assam is one of the backward
Staies. Only yesterday Government inform-
ed the House in reply to a question that
Assam is a backward Stalc. Assam being
a backward State, more priority should be
given to it than to those States which arc
advanced.

SHRI S. M. BANERJEE (Kanpur; :
Sir, I rise on a point of order. Yesterday
I wanted to raise it but I could not do so
because we were just having the obituary re-
ferences. Sir, we do not know whether
some people who have gone out of the
Congress, have formed a group in the name
of Congress. 1 have nothing against Dr.
Ram Subhag Singh but the whole thing is
that it is something strange, rather ridiculous
that the ruling Party is Congress and jhe
Oppositicn is also Congress. Of course,
the Election Commission has decide which
is the Congress now. [ admit thcy have all
been elected on a particular symbol—right
from Mrs. Indira Gandhi 1o Dr. Ram
Subhag Singh. But they have actually
bifurcated and the reasons are known to
everybody, They claimed to be 64, but
yesterday the voting figure showed 50 or 52.
Whatever it is, they are more than the
requircd number for an Opposition Party- -
I admit.

Now, the point is that there was a ruling
given by Shri Mavlankar previously and the
ruling was that if a motley group of some
peoplc want to join together and form into
a group, they shall not be recognized as the
official Opposition group. Por instance,
Dr. Karni Singh and his group in which
my friend, Shri Tenneti Viswanatham, is also
there, claimed to be much more than the
Swatanira Party in number and they request-
ed the hon. Speaker, your predecessor, rc-
pealedly that they should be recognised as
the official Opposition Party becanse they
were mors, but they were not recognised on
the one ground that they did not fight the

cRétion on-a particular symbol.  'Of course, -

that does rot apply here. Here they con-
tested on the same symbol. But in a
House of 520, how can the ruling Party be
the Congress and th: Opposition Party also
is Congress. It is a contradiction. If they
can possibly call themselves ‘Congress’ and
add something just like when the Communist
Party divided, onec was called CPI and the
other was CPI(M). we can undersiand that.
(Interruptions’ I do not attribute motives
to any one. The question is very simple,
I want to have a ruling from you or from
the hon. Speaker if you cannot decide it.
I they want to declare that they are Con-
gress and these people are also Congress
and in between there is no opposition, we
are all wiped out, We cannot understand
this that the Ruling Party is Congress
and the opposition is also Congress. They
shou!d call themselves Congress (Nijalin-
gappa) and Congress (Indira Gandhi). That
I can understand.  There must be some-
thipg. There should be some name
to this Party, Otherwise, the Swa-
tantra Parly, though I dislike them from the
very core of my heart, is Party No. 1.

SHRI SEZHIYAN (Kumbakonam) : In
this connection, 1 would suggest for the con-
venience of the Members that the CPP can
be called the Congress Party in Power and
the others can be called the CPO or the Con-
giess Party in opposition.

Some new
I want your

SHRI S. M. BANERJEE :
name should be given to them.
ruling on this.
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SHR1 S. M. BANERJEE ; Why should
he bring in Nijalingappa's name here ? He
isnot a Member of this House. We are
not talking of Nijelingappa here.

awrafa agiaw : fao =1y, wiv &2
ATET |-+ (sqAUT)

SHRI ABDUL GHANI DAR :1 am
addressing the Chairman and not Shri
Randhir Singh.

sit o feg (Tgaw) T wHE &
Fgu g1 Tarag § ANfr stig §
% gu § 1" (wmwe)...

SHRI ABDUL GHANI DAR : | pro-
test against what he is saying. | am address-
ing the Chairman,

SHRI N. K. P. SALVE (Batul): 1
rise on a point of order...

MR. CHAIRMAN : Let me disposc of

one point of order, and them he can raise
his point of order.
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SHRI N. K. P. SALVE : | rise ona
point of order. MR. CHAIRMAN : Let me
dispose of one point of order. Then he can
raise his point of order.

TENNETI VISWANATHAM
May 1 make a sub-

SHRI
(Vishakhapatnam) :
mirsion 7...

MR. CHAIRMAN : No.
to hear any more on this.

I do not want

SHRI DHIRESWAR KALITA
hati) : On a point of order. .

(Gau-

MR. CHAIRMAN ; No, I am not allow-
ing it.

SHRI DHIRESWAR KALITA : Iam
raising a point of order, and you will have
to hear it.

MR, CHAIRMAN : Let me dispose of
one point of order and then I shall hear him.
First, I have to give my ruling on the point
of order raised by Shri 5. M. Banerjee.

SHRI S. M. BANERJEE : Shri Abdul
Ghanpi Dar is the manager of the Syndicate.

SHRI ABDUL GHANI DAR : He is the
back-door stabber......

SHRI SRINIBAS MISRA : Before you
give your ruling on the point of order, we
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want to submit on the point of order from
different angles.

MR. CHAIRMAN: [ have o give
my ruling on this point of order first. If he
has another point of order, he can raise it
afterwards.

SHRI SRINIBAS MISRA : [ waol to
make a submission on this point of order
from other angles.

MR. CHAIRMAN : There is only one

angle.

SHRI YOGENDRA SHARMA (Begu-
sarai) : A very important issue has been
raiscd in this House by way of this point of
order, You should kindly hear the various
points of view on this.

MR. CHAIRMAN : The poinl of order
is this that the Congress Party has split up
into two, and the other side is sitting oppo-
site near the Opposition. The very fact
that scats have been allotted to them by the
Speaker shows that 'the Speaker has recog-
uised this party.

SHRI S. M. BANERJEE : Under what
name ?

MR. CHAIRMAN : They have callcd

themselves ‘Congress-Opposition’. That is
the name given in the letter.
SHRI SRINIBAS MISRA : You are

giving your ruling without hearing us ?

SHRI RANDHIR SINGH :
the loyal Opposition to our Party.

They are

SHRI YOGENDRA SHARMA : May
I know whether one party can be simul-
tancously a party in power and also a party
in the Opposition ?

SHRI DHIRESWAR KALITA : The
same parly caonot be in the Government
and in the Opposition. How can you give
this ruling ?

SHRI YOGENDRA SHARMA : | want
your ruling as to whether the same party can
be in Government and also be simultane-
ously in the Opposition. This is a point
for your ruling.
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SHRI S. M. BANERJEE : You may
refer the matter to the Atiorney-General.

MR. CHAIRMAN : This is not to be
referred to the Auorney-General. It isa
matter for the Speaker to decide in his own
authority as the head of this House that
these people will be 1ecognised ; they have
been allotied scats because they have been
recognised by him. Whether they belong to
one party or another does not come in here.

SHRI SRINIBAS MISRA : Will the
Spcaker recognise us if we sit on the
Treasury Bench:s? Will 1 be justified
in sitting there and asking for recognition ?

15 Hrs.

MR. CHAIRMAN : If he applies,

then he may.
SHRI SRINIBAS MISRA : That right
cannot be given to the Speaker. The

Speaker is not allowed to do like that.

MR. CHAIRMAN : The Speaker™s
ruling cannot be challenged in this House.

SHRI SRINIBAS MISRA : It is a
question of the people, the constituents
who have elected the people as the Opposi-
tion and as Government. They are in
power and also in the Opposition. Bul-
locks are here and bullocks are there, and
where arc we to go 7 We are the Opposi-
tion really 7 On both sides, we find
bullocks.

SHRI P. M. SAYEED
Minicoy and Amindivi Islands :
the name of that party ?

(Laccadive,
What is

SHRI SRINIBAS MISRA: We are
making a travesty of democracy.

SHRI SEZHIYAN :
whether the party’s name is Congress-
Opposition ?  Congress-Opposition would
mean that the party will b: perpetually in
Opposition.

SHRI 5. M.
do one thing.

May I koow

BANERIJEE : They can

MR. CHAIRMAN : [ do not want to

hear any more on this.
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SHRI S.M. BANERJEE: [ am no*
raising any controversy. 1 bow to your
ruling., Since the seats have been allotted,
and the Swatantra is there, the Sangh is
there and the Syndicate is there, they can

call themselves the *Syndicate Ltd'. That
should be the proper name.
SHRI RANDHIR SINGH : They are

the most loyal Opposition to our party.

oSS T At
9T "o Wlo WAW :  **

MR. CHAIRMAN: Order, order.
These observations will not be recorded.

Interruption)

Order, order. I Shri Abdul Ghani
Dar goes on in this manner, 1 shall not
allow him 1o speak for ten days. L2t him
resume his seat now.

it waers g (feeet A=)
ggeAA aa fefeaedt & & fr whig
fra®Y 8 | ZA9) ®% 4T ITH Y |
21 %Y afer #wdY ¥ 1037 WAt F
g g AT 11 I9% g9 1 T8 10 T#=qD
sHa § £

SHRI SRINIBAS MISRA : I am
moving a molion to the effect that the
cntire conversation and cross-talk between

Shri Dhar and Shri S. M. Banerjee be
expunged because it was so vulgar.

MR. CHAIRMAN : | have already

said that those remarks should not be
recorded.
SHRI J. N. HAZARIKA : In this

Bill, it is proposed to raise the royalty
from Rs, 7.50 to Rs. 10 per mctric tonnes,
In the real sense, there is no increase. The
Assam Government used to get Rs. 11.65
per tonne of crude oil before. Thereafter,
Oil India came in the public sector. The
refineries did not want to pay more of
royalty. Therefore, there had been a
serious objection from the Government of
Assam, The Assam Government wanted
acceptance of a liberal royalty rate, say, Rs.

**Not recorded

15. But the Government of India very vehe-
mently opposed it. Then Government of India
as well as the Government of Assam agreed
that the price should be formulated by the
Prime Minister. ‘This was in 1962, That
Prime Minister is no longer there in this
world. Since 1962 many years have passed.
The rate should have been reasonably
altered. Rs. 10 is not at all sufficient and
is no encouragement to a poor State like
Assam, Therefore, this rate of Rs. 10 per
metric tonne should be revised and there
should at least hc a moderate increase to
Rs. 12.50.

There is a lot of comtroversy about the
pricing of oil.  As you know, many things
have been said concerning the pricing of
crude oil, indigenous and imported. Ulti
mately, of course, something is decided.
Buot we are concerned here with indigenous
oil, 1 appeal to the Government that Rs.
10 per tonne is really very insufficicnt be-
cause oil is now being struck in very thickly
populated areas, very well-developed areas
of cultivation and other surface pro-
perties. People there have been gravely
affected. In my own constituency, Oil
India has got all the wells dug. Many
people have been displaced from there, They
have not been well-compensated, Even if
you pay ten times comp:nsation for the
property lost by them, that will not be
real compensation because they have had to
leave their hearths and homes and go elsc-
where. Elsewhere also they are not being
provided properly. Many of them are in
the forests. Forest land is mot available to
them. The Forest Department does not
allow them to occupy that land even for a
day. Unclassed forest land is mot available
to them. Revenue land is not available to
them, Even wastcland is not given to them.
There are many people who have been
gravely affected in this way. But if thereby
the State Government is benefited, th:y are
prepared to suffer.

They have been giving wvoluntarily their
land to Oil India. Likewise, they also
gave volumiarily lands, rather homes, to the
defence department when there was Chinsse
aggression, Whea there was required lund
for military purposes, people voluntarily
came forward to give their land. By all
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these acts the whole of India, not only
Assam, will, benefit. The demand of the
Government of Assam for increased royalty
on crude is quite justified and if you make
it just Rs 10/—per tonne, you will be doing
an injustice to the claim of the people of
Assam and their Government.

In my constituency the fertiliser plant
is coming up in the public scctor and people
are happy. They are giving their lands as
in the case of O.1 India for exploring oil.
There have not been adequatcly compensat-
ed, There are a number of represcn'ations
pouring in and their claims were not settled
in a fair and just manner; they were not
cven heard. 1 hope the home Minister will
direct the Oil India Corporation and the re-
fineries as well as Oil India where they have
a majority share as also the Fertjliser Corpo-
ration at Namiup to consider the claims of
the affected persons fairly and justly. In
conclusion, if the Bill is amended I shall
support it; if the schedule is not amcnded
on the lines I suggested, I shall oppose it.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) ; I rise to support this
Bill. It is a conscquence of the revision of
royaltics which is paid to the different
States where oil is drilled. Previously royalty
was paid at the rate of Rs 7.5 per metric
tonne and after a review the rale has been
raiscd to Rs. 10 from 1st January 1968. The
Government has come forward with this
Bill to enable them to pay this enhanced
royalty to the different oil producing States
and so that they could also fix and collect
fee, etc. from the parties who are drilling
oil in different State. In Oil India Ltd. the
Government of lodia have fifiy per cent
shares and the agreement entered into by
the Government of India with that company
provides that the financial directors should
always be from the B.O.C. The foreign
company took advantage of this provision
to manage things in such a way that huge
amounts had been diverted to foreign
countries.

I do not see any reason why it should
not be merged with the Oil and Natural
Gas Commission, which is a national orga-
nisation, and which is aleo doing similar
work in other parts of the country. What
is the reason behind it that the BOC which
is the dominant partner in Oil India Limit-

ed is entrusted with the task of drilling oil
in certain parts of our couatry ? I suggest,
therefore, that the Government should make
up its mind to nationalise that company
also. In other words, I would like to sug-
gest that Qil India Limited should be merged
with the Oil and Natural Gas Commission
50 that the benefit can be ploughed back to
this country for the larger bemefit of the
people.

So far as the royally is paid to the
States is concerned, it is not quite sufficient.
So far as my State of Assam is concerncd,
quite a good oumber of wells have heen
drilled there and oil is also being drilled
from these wells, and as a result, the lands
which have been cultivated by the cultivators
have been taken away ; the cultivators have
been evicted from those lands and they
are to re:settled somewhere else. It has
become a burden on the slender resources
of the Government of Assam. Therefore,
I wculd like to suggest that the royalty that
isto be paid to the Assam Government
should be increased; as has bcen suggested
by my friend Shri Hazarika, it should be
at least Rs. 12.50 so that there is some
compensation that the State Government
can have from oil companics and with those
amount's, the State Government can do
something for the rehabilitation of those
people and do other beneficial work for the
bencfit of the people.

Therefore, while supporting this Bill, |
would only suggest these two things; that
the Government should nationalise the oil
industry and along with it, they should in-
crease the rale of royalty from Rs. 10 to Rs.
12.50. With these words, | support the Bill.

SHRI R. K. AMIN (Dhandhuka) :
Mr. Chairman, Sir, I understand that this
Bill is a necessary consequence of fixation
of royalty, becausc of the Prime Minister's
award, that is, the price be raised from Rs.
7.50 1o Rs. 10, So, it has been necessary
to introduce this Bill.

Now, if this is the only reason and that
is why this Bill is introduced, there is noth-
ing to oppose on our part provided the hon.
Minister is ready to coasider it as & tempo-
rary measure. Because t(he present system
is basically wropg. if we allow this system to
conltisue, from time to time we will bave
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[ Shri R. K. Amin ]

such Bills before Parliament and we will
have to amend them from time to time and
without our having any oppertunity on the
part of Parliament to discuss the merits of
case, Instead of that, what 1 suggest is
that this may be considered as a temporary
measure and the Ministry should be ready to
introduce & permanent Bill in which the
system of fixation of royalty should be
revised,

You may ask why I consider this system
as a wrong one¢, and why [ want a new sys-
tem which will change the basic pattern,
For example, from time to time, the Prime
Minister will decide and give her award as
1o what is the right price or royalty. It may
be that a State might be with the Congress
and the Centre also may be with the Con.
gress and they might offer the job of fixing
the royalty to the Prime Minister and she
might accept it also. But now we know
that all the States arc not Congress States ;
some States may be or may not bz having
Congress Governments. Which Congress
also is a doubtful thing. In that system, if
it is handed over to the Prime Minister to
decide at what level thc royalty should be
fixed, probably you will be handing over
too much political power and executive
power to the hands of the Prime Minister.
Any State with a non-Congress Govern-
ment will be in difficulty. Even political
power is likely to be misused in fixing the
royalty. It may be said, “If you side with
me, I will give you a higher price. Other-
wise, 1 will give you a lower price.” Such a
possibility must be removed.

When the Prime Minister gives the
award, because she is the Leader of the
House and when it comes before the House,
it becomes difficult for us to change it. One
has to take it for granted. There is no
basis or principle involved in its fixation.
Onc has merely to say whether he agrees or
disagrees. Why should this situation
prevail where Parliament has no say and
only the executive has a say ?

The principle which has been accepted
is also wrong, While fixing the price it
may well be the case that the price for
Gujarat is higher and that for Assam is

*The original speech was delivered in Tamil,

lower. When royalty is to be paid you say
it is Rs. 10 for both States. Ewven if the
value of the rupee goes down, only Rs. 10
will be paid for 4 or 5 years. Therefore,
royalty should as a pzrcentage of the value
of the oil or gas, so that even when the
price or value changes you need not revise
the royalty. It shall continue to be the same
percentage as bzfore, whether it is 10, 15 or
20 per cent.

You are fixing the royalty in the case
of natural gas and oil. But there ara other
States which have other natural resources.
Why should you adopt a separate principle
for those States ? 1 recommend that there
should be an independent body for fixing
the royalties of all the natural resources
available In the country, whether it is coal,
oil, natural gas or any other thipg. If
there is an independent body, some coordin-
ation will be maintained between the diffe-
rent  royalties paid for different patural
resources.  Such an independent body will
also ensure that it is taken out from the
Prime Minister's fold and from the political
sphere.

1 once again submit that this Bill should
be considered as @ temporary measure and
after a year or iwo, the hon. Minister
should bring out a permapnent measure
incorporating the system of paying royalties
as a percentage of the value and also setting
up an independent body for fixing the royal-
ties for different natural resources in a
coordinated manner. If that assurance is
given, T have no objection in accepting the
Bill.

*SHRI G. VISWANATHAN (Wandiwash):
Mr. Chairman, Sir, though there was inordi-
pate delay in introducing the system of inter-
pretation of hern giopal languag
into English and Hindi, I am grateful to
the hon. Speaker and to his Secretariat for
having extended to us this facility of speak-
ing in our mother-tongu2. ([Interruptions)

The Oilfields (Regulation and Develop-
ment) Amendment Bill, 1969 has been
in‘roduced in this House today and through
this Bill the royalty payable for crude oil
has been increased from Rs. 7.50 to Rs. 10.00
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per metric tonne. This enhanced rate is
mace applicable retrospectively from
January, 1, 1968. This Bill has been brought
forward after a delay of two years, Ia
spite of that, 1 extend my support to this
measure.

Under sub-section 3 of Section 6A of
this Bill it is stated :

“Notwithstanding anything contained in
sub-section (1) or sub-seclion (2}, no
royalty shall be pavable in respect of
any crude oil, casing-head condensate
or natural gas which is unavoidably lost
or is returned to the reservoir or is used
for drilling or other operations relating
to the production of p:troleum or natural
gas, or both.””

I specifically refer to  this  provision
because I feel that this puts a premium on
wastage. As a1 Member of the Public
Underiakings Committee 1 happened to tour
Gujarat. We saw many oil installations of
O.N.G.C. in Gujarat, W¢ found to our
dismay that nutural gas was being wasted
unnecessarily, We saw the ndtural gas
burning into smoke and becoming part of
blu: clouls. I requ:st that the Ministry
should finl out som: m:thod of conserving
this gas so thut it can b sold 10 people as
a fuzl or possibly it can be exported also.
This natural gas being wasted now should be
converted in'0 a revenu:-garning product. 1
request that the Ministry should take propar
steps in this direction.

I would refer now to som: of the griev-
ances conveyed to us by the agriculturists
of Gujarat, whose land was being acquired
by the Government of the purpose of oil
exploration. Firstly, the Government is
acquiring more than the required area of
land for this purpose. Secondly, the compen-
satinon paid to th:m is insufficient ; the
compensation is not being paid in proponinn
to the value of land acquired. Thirdly,
even this small compensation is not paid in
time ; it takes years for the agriculiurists
to get this money. They are made to suffer
both ways — they lose their land and they
don't get money also in time.

As I come from a family of agriculturists
[ can boldly say that an agriculturist will
never be prepared to part with even a cent
of land to anyome. Here, land in excess

of the requirement is acquired. I bring to
the notice of the hon. Minister these griev-
ances and request him to sce that land in
excess of requirement is not acquired from
the agriculturists.  They should be paid the
compensation in time.

I will now come to another important
point.  All of us know that our country is
rich in its natural resources. Now, it has
been proved beyond doubt that India can
become self-sufficient in oil in not too dis-
tant a future. “That means India is rich in
its oil resources. We have been hearing
about off-shore drilling in Cambay for so
many years. We c¢onot know whether
we have succeeded in exploring oil there.
Cambay and Assam are not the only parts
in India where oil is available. Sometime
back, cxploratory work was undertaken in
the Cauvery Sedimentary Basin. It is not
that wherever you drill you will get oil.
You may be disappointed in some wells.
But we should continue to explore the
adjoining arcas. 1 would like to mention
here the need for conducting geological survey
more extensively throughout the couniry.
In whatever region it may be, il there is a
slight indication of oil, then the Government
should make intensive efforts of exploraiion
there.

With these words, 1 support this Bill and
conclude my speech.

SHRI S M. BANERJEE: Sir, we are
thankful to the chair for this achievement of
the *Lok Sabha Secretariat, 1 hope interpre-
tation in other languages will also follow
soon.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) :  Sir, we are very much indebt-
ed to the hon. Speaker as well as the
Government for providing simultaneous
translation of thesc languages.

SHRI RANDHIR SINGH : There
should be arrangement for the simultaneous
interpretation of the Harayanvi language
also.

SHRI DHIRESWAR KALITA (Gaubati):
Sir, 1 wanted to speak In Assamess.

MR. CHAIRMAN :
Eaglish.

Please speak in
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SHRI DHIRESWAR KALITA : There
is no provision for simultancous translation
of Assamese ; so, with this protest, I am
speaking in English,

1 welcome this Bill brought forward by
Dr. Triguna Sen. 1 want to preface my
speech by saying something about Assam.
Assam is the main oil-bearing Statc in Incia
and had the opportunity of having the first
refinery in India as also the first public
sector refinery. Last month 9 lakh people
of Assam went to jail fer demanding a
second public sector refinery. The &overn-
ment of India had set up an expert com-
mittee to go into this. The expert com-
mittee has submitted its rcport but the
decision of the Government has oot yet
becn announced in this behalf. 1 would
request the hon. Minister that the Govern-
ment of India should anncunce the decision
within a short period of time so as to mili-
gate the gricvance of the pcople of Assam,

According to stalistics supplied by
Government of India, Assam has at present
68 milllon tonnes of crude oil. For so many
years the Government of Assam has been
demanding a revision of the royalty on it.
The Government of India ultimately sent it
for an award to be given by the Prime
Minister, The Prime Minister has come out
with an award of Rs, 10. Instcad of Rs.
7.50 now they have increased it to Rs. 10,
The Government of Assam was dcn'}'anding
Rs. 15 as royally but they have given only
Rs. 10,

You know, Sir, Assam is a backward
State, It has got rich potentialities but no in-
dustry. Even the tea gardens, which are
owned by the British or the Indian mono-
polists of the Syndicate and Swatantra side,
have their head offices in Calcutta, Even
income-tax goes somewherc elsc and not to
Assam, because the headquarters are situated
cither in Calcutta or in Paina or in Bombay.

Geographically, Assam is a valley in
between two hills. 1t is a small State with
a small population. But it has rich poten-
tiality under the soil of Assam, of oil,
coal and other minerals.  Assam has
always been suffering and paying the highest.
The Government of India has now increased
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the royalty of Rs. 10 per metric tonne. 1
am afraid, consequently, the oil price will
also rise. I apprehend that. Today, in
Assam, we are paying the highest for any
oil product, for kerosene, for petrol, for
diesel, though we produce crude, refine
crude and we sell it. But we pay the high-
est according to the Persian Gulf Parity
Theory, the Supplemental Agreement, which

has been in existence since 1961 between
the Oil India Lid. and the Government
of India.

This Agreement should be changed. |
have been demanding in this House for the
revision of the pricing system for which the
Shantilal Shah Commitlec was appointed to
fix an award. The report has been submit-
ted to the Government on which they have
not yet taken any decision. They should
do something about that.

What 1 am apprehensive of this is that
with an increase of Rs. 10 royalty, though
the Assam Government may get more
money, the consumer in  Assam  will
have 1o pay more. The rise in the
rate of royally may result in the rise
in price of finished product.  So, I want an
assurance in this House that the Government
of India will not allow any increase in the
price of any finished product.

I do not want apything more to add.
While welcoming the Bill, I want the hon.
Minister to clarify the points that I have
made.

*SHRIJ. H. PATEL (Shimoga): Mr.
Speaker, Sir, I am gratcful to you for the
opporiunity you have given me to speak in
this House and that too in my own regional
language, Kannada.

Since 1 came to this House, 1 have been
agitating for the introduction of simultancous
translation of the speeches rendered in
regional languages. At long last this scheme
has now been introduced. 1 should be thank-
ful to the Ex-Speaker Mr. Sanjiva Reddy and
also the ex-Dcputy Speaker Mr. Khadilkar
who heeded to my appeal for the introduc-
tion of simulianeous translation. My
persistent appeal has borne fruit.

*The original speech was delivered in Kannada.
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Now that we can speak in our regional
languages in this House, it will be possible
for us to express our view points in our own
languages. For the ex-Speaker Mr. Sanjiva
Reddy, ex-Deputy Speaker, Mr. Khadilkar
as also to the Sccretary Mr. Shakdher, 1 owe
a deep debt of gratitude for the arrangements
that they have mow made for introducing
this simultaneous translation of regional

languages.

5t e fag (AgIF) ;- afe
qorgY’ AT § wraa fyam

SHRI HEM BARUA (Mangaldai) :

While congratulating the hon. Speaker for
having introduced simultancous interprela-
tion for diff:rent Indian languages, I would
say that it was a mistake on his part not
to have imtroduced it for Assamese and
Oriya...

AN HON. MEMBER : Bengali also.

SHRI HEM BARUA : For B:ngali, it
is not there |  Provision should have been
made for all these languages.

MR. CHAIRMAN : [ expect the hon.
Member to speak on the Bill before the
House.

SHRI HEM BARUA : About this Bill,
although the enhancement of the royalty is
not in comm=nsurate with the demand made
by the Governments of Gujarat and Assam,
I would welcome this Bill with mixed
feelings, I have some serious objections to
certain provisions in the Bill,

The rate of royalty in respect of any
mineral oil is not to exceed 20 per cent.
Why do you fix the maximum like that ?

There is another thing. The enhance-
ment of the royalty rate was to be
discussed after four years. 1 would like
the Government to reconsider this and
consid:r enhancement of the rate afior cvery

one year.

There should be some status attached to
the award given by the Prime Minister, The
award was given by the Prime Minister, late
Shri Jawaharlal Nehru, in 1962. Then it
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was slipulated in the agreement that there
would be revision after four years. But
unfortunately it has taken a longer time
than that, That was stipulated in 1962,
and now it is 1969. I am happy to find
that retrospective effect is going to be given
to this from January 1968 ; thatis a well
come thing.

Whenever there is discovery of cil in any
part of the country, instead of delegations
being forced to go to Delhi to plead for
enhancement of royally, Government that
this should enhance the royalty immediately
because that is due to them. Afier the
award given by late Shri Jawaharlal Nehru
in 1962, after a lapse of four years, the
representatives of the Governments of Assam
and Gujarat had to come to Delhi and
press the Ministry for enhanced rate.
Whatever that might be, the thing is this
is an amti-socialist Bill ; this is not a
socialist Bill. T would urge upon the
Government 1o nationalise the entire oil
industry, Unfortunately certain agreemenis
were entered inlo with some forcign
companies during the time of Mr. Malaviya
who was supposed to be a great socialist ;
by that great socialist some agreements
were entered into with foreign oil companies
giving b:nefits only to the foreign companies
and not to India; the Indian interests were
sacrificed.

I would like to say another thing,
Assam is a poor State. The Assam Govern-
ment are forced to utilise the revenues of
the State in various matters. Now the
problem of unemployment is gelting more
and more intensified in the State. Assam
produces oil. It is quite natural for the
people living in Assam to demand a higher
royalty. The Assam Government demanded
Rs. 12,50 per metric tonne, and that was
brushed 2side. 1 would request the Govern-
ment to reconsider this demand and increase
the royalty to Rs. 12.50 as demadend
originally by the Government of Assam, |
know, during the last Budget, thcre was a
deficit, so far as Assam Government was
concerned, to the tune of Rs. 50 crores.
Now, if you do oot pay the necessary
royalty, the legitimate royalty to the State
that produces the crude oil, we shall have
doubts about the bona fides of this Govemn-
ment.

*The hon. Member did not furnish the Hindi and Eaglish translation of his Speech.
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[Shri Hem Barua ]

Now, there is another thing. There
are new oil fields discovercd in the State at
Lakwa, Rudrasagar, Dum Duma, Nazira
and Teok and the people of Assam are
legitimately demanding a second oil refinery
in the public sector in order to process the
crude oil that is available in the State. Even
there is no announcement. 1 would
urge upon Dr. Triguna Scn who belongs
to Assam and is very sympathctic—I know
he is a dynamic man—to make an announce-
ment here and now that Assam is going
to get the second oil refinery as demanded.
When the exports commitiee was appointed,
[ have congratulated Dr, Triguna Sen for
appointing that experts committee, But th:
experts commitiee were asked to take into
account two oil fields only. What about
the other oil fields like Dum Duma, Nazira
and Tepk 7 They have not taken these
oil fields into account. I would wrge upon
the Government in consideration of the
paucity of finances from which the Assam
Government is suffering, to increase the
royalty to Rs. 12.50 per tonne. At the
same time, | would urge upon the Govern-
ment to nationalise the entire oil industry
so as to plough back the money into the
field of development so far as oil and other
avenues of life are concerned.

Thank you, Sir.

SHRI NAMBIAR (Tirpuchirappalli) :
Sir, when you called me, 1 was away 1o the
doctor. 1 was mnot doing well. Even now
1 am not well.

AN
rest.

SHRI NAMBIAR : Though I am not
well, | would like to speak a few words
due to my desire to impress upon two
important points. This announcement of
royalty is a good thing. We accept it. How-
ever, unfortunately, the oil refineries are not
so bad, but the oil exploration is done very
badly. Recently I had an occaslon to visit
some of these oil drilling areas and oil
production cemtrcs. But, with all respect
to the hon. Minister here, I have to submit
that the Qil and Matural Gas Commission
is ot at all working satisfactorily. We had
an occasion to go to their headquarters and
discuss with them, What all had been done
in the Committee need not be r led now

HON. MEMBER : He can take

Oil & Natural Gas Commission requires a
very good prodding. If mnecessary, the
chief of it must be changed. I am told
that the time has come for him 1o retire
or to leave. If that is so, it is better if he
is relieved so that the ONGC is saved. My
reason is this. The relation that they have
with the labour is such that it is beyond
description. There is no labour code or
ru'eor any provision of the labour rcgula-
tion is being followed in the ONGC with
the rosult that the labour js wery much
discontented an! there was a big strike, lock
outs and so many troubles. Similarly, the
scicntists and technicians are very much
discontented. Hence the hon. Minister now in
charge of it may be pleused to look into this
question and see that th: ONGC is saved.

Further, with regard to the drilling
operation, | have to submit that it is not
properly done. We have defective machinery
and rigs and we have defective electro-logg-
ing system with the result that the wells are
not properly tested. Testing takes months
together and what happens is that the wells
which are drilled aflier spending scveral mill-
ions of rupecs are treated as uscless. We know
the case of Karaikal. We have many other
cases in the south in the Cauvery basin.
Cauvery basin is considered to be one of the
most prospective areas for the discovery of oil.
From the scismographic survey it was found
out that there are very favourable structural
features. But when we drilled wells, we
found all of them dry. Thisis due to
bad drilling, bad equipment and bad
management. We can go only to areas
where we could get oil. They are digging
these wells, getting a little oil and boasting
that they are reducing very much oil. There
is no u<e in resting content with going to a
place where you get oil  just on the roadside.
In Anklewar, we could find oil on the road
sid:. It is a very comfortable arrangement
one cou'd ride a good car, not even a jeep
and reach there ; all equipments could be
iransported easily there. But we have to
explore and cariy out test drilling in places
which are remote. Though it is a difficult
operation, that sort of tapping has to be done.

So far as the Kaveri basin is concern-
ed, surveys show that there is a scope for dis-
covering sufficient quantity of oil there. Efforts
ware also made. But our ONGC is payiog lip-
sympathy to the south. So far as the south is

at this siage, but my opinion is that the

ned perhaps ONGC may not like that
the south should produce oil. If this is so, we
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will have to probe into the matter. We have
to look into the very composition of ONGC.

I had raised this question in a letter to
the Minister with a copy to the late lamented
Chief Minister of Madras, [ wanted him
to take of interest in the matter. I am
pursuing the matter with the present Chief
Minister of Tamil Nadu.

In making the remarks 1 did, I was not
making a general atlack. I would therefore
request  the Minister to look into these mat-
ters, first, the question of labour relations,
second, drilling for oil in the south, particu-
larly the Kaveri basin and Godavari
basin where there arc prospects of con-
siderable reserves and third, overhauling
the administration of ONGC. The top
executive of this organisation is a person
who is about 1o retire. If so, make him
retire and see that labour-management
relazions are well placed so that ONGC may
be a great boon to the country.

1 have no objection to the enhanced
royalty rates propised as the States ex-
chequer will benefit thercby.

=it Bo ®o ¥afcar (AfwdY) : AU
afg oft, wed g& o AYE far gEw
fam & qi9sr a1 94T § | wAAY
A & wfa w0 wgr 9 favam
gr gu W, sy @F W w1 Afq
94T W& &, @y a9 geud & fag
o (euEeT) [AUA & T § g0
ot Aifg ooaT Wrg s9 9T WO oaw
T #X fqdw g1 %9 faw ® aaman
nar g f& g T AW § g UgHer
FEF T @ zaw fag ag
fast 11 MAT @1 @H W AgE vArd
g U1 IOW! wafy ageT T, 1966
# g g€ | FdWE wATT WAl WY
aifgr a1 & ¥ wfa @ v fosm T2
Y, wfeT 391 e A form $@ H
1 A Fr IEY AT £ T WY
T THATH ISMAT OT1 | TANE ®T &
|1% @19 §9¢ ¥ F@rw W g Afew
o fear o g qEel A,
1968 & &1y fear war | A% SO0
qgdT TARL, 1966 & wwx 3] frawy,

1968 @ AT FTH F1 FUT-5AT 85
A1 GIT T THATT GAT | TG 77 Hga §
fE freredfaea 99z a7 =rfzo O fse
ag qIF g & fF 9 Agw oFE AN
wafg gy g€ Y o § cAgER W T
ifge a1 few tmr ad frar @mar
T AR & F@EIC F1 A fawer &)
Afy @ 9% F1T0 VST q4T FAGAT FY
THHIA Tg FTAT 92qT § | AT HITHT
gwFT Fgar & 5 gw aofafes §
afsa 93 w91 ®1 Qaw afeeq 7 fax
a6t g &% 77 953 § 5 g@ -
foa &1 zmefe & & =g faw & faQy
FLWRE

WL A9 24 a1 (afesr € & o
g T qrgq & A g g "3 12
A1 ISe@cH @i F & i &
U W W g 7 g
yIgd I W F T ant F g
g ®t & [T wgw fafrec &
gifaz (=t aq =08 & e ag +f gav
wEFIT KT faq | Tl we ang E@T A
R JAUT § A1 g A AIF SIOFAA
Raggmawre ¥ g

AT 91.2 qWE—FT QY
q156 121 %o 12 47,

FHAA, TATH qAT FET—8.25 qXHE
— G THEI® q1EF 106 To 43 R,

IAHT 4.44 THE—F TIE2T TT5H
110 %o 29 43,

®31 0,25 TTHE — G IRE ArEH

103 %o 3348

T tfer § AT A9 IS gW
T gz fid @) Fhe-sdw gan
arg® 11 %o 9 && st § 1 qorra &1
10 gTdz §& 9T wrgw w1 w9 fird
At g maddz £1 31.63 Q" w1 g7
AT ATE ENAT § | YA KT A7 R
g wra g § NfE wife & v wgh
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[ =Y 8o 7o Fzfar ]
¢ A H1q7 AT saear § faearg w7
¥ =i & ) s wfao g
Ig AFAIT #gT 7 ¥ fav g w9z
FAE 1w

st xagmw wwer (AAOEr) ¢
Ta ¥ fadidz & 4 707 €
(T u:.bl',_f(f;-;;ﬂ ) ‘_}“Ju ' Lf/J

L -u:é.bfé) bl ne

ot Bo Wo Wafrar : WM AF A
§ gt 9T weEE w4 §) q@-AE A
srg fadidz st g &7 =gy agt
9T qfem® gFez & q1q 99 @ e
@t & mgFgm WA § 5 10 q@E
g qredT wrgg S 11.9 wid @ vawr
TIg F TAUT T F L A 63
aiE &1 AFEA gy g & KA and
g FE AGAE | g ag g e
AgE QA€ gAEIw gWr, qgeAl Fara,
1966, ¥t ¥ wrzw fafaeet & wagies
srgg A wifgr "/l @t &g shwa
afeeq gy aFat &1 Al @ & FFAr fF
areFY drafasa £ aa 197 &)

They have given cffect to the Prime
Minister's award from Ist January, 1968.
Actually, it should have been given effect
to from 1st November, 1966.

79

16 hrs,

@O aa ag g fr 10 He gA-
qIEET NIGH ATIT TEIFIT FT forar &
9 {9 10 9T G- NEF A
TIgy & a1 0T WEE 119 To gt ¢
ga% garfas gAS TAXT NTEW T
Fifgd | aT arae sifeeq g

R ¥ e 1 wewd a€
#f6a I TA o oF o T FEHAIZT 2gTFA
¥ v AT § 1 el wa Afa g
w! § s orgt wraw w1 WrTEwA g grar
qET AWWTET TR AT § | AT A IEY
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geq ¥ Wag @@ g7 ®Ww a6
§ arguug § ey T3 @ww a9 ¢
afeT wwadl WX TaddNe A gfaar &
fao 3% J|UF A wWETTETY ) TR
TF d1 3R #Y FEE  4g AT
g FE oAar ®) A fewwra AT 8 1 g9
@ N W A=A wifgy R wt
9 AT FT NEE Har  FE 8-
FAET T@AT A1fgd |

ot amawe fag (3gagA) @ W|HgA
darw g W g A wgr owrar  fw
agi @fad) a= faer

&t Bo Wo ®afwar :  WIUH! Hifea-
guedT g zafau sng vmr w8 W@ €

s w19 Fg7 § 6 ag aw@wr 9w-
fazarrfase &t madt @ @1 arafasw
T | A eterekfea AT f A
o7 W s ) AfeR wooqads
uEgilfiosg & & 9@ Y wraw & fewg-
sqae & faq qvq for s € &Y wgde
Fgzy 7 feg 9rd & 1 wrenaifes qlama-
fw wr Fgigifes oA & ¥
ot wtit et et § sy ger faan
ST @ | WAL HIT THY avg & amfasw
FY AT AR & A7 9% G W GFav |
T H1T ' AIAT F qrafasa €1 70
Trgd € oy wrgt qfews g2 &, wrwig-
Hfea aramd § 3% fefegsque 71 &m0
BT 9ifgm | TWT T @ "AT AT FEA
& f5 wig svafas Aafaen T =@y §
a9 e § )

g ¥ ¥ g sgm wEm g
(sawwm), fergeam & awone @9 o< 2w
¥ sifezzgem § ygew Fegm o
egsz izew ¥ fau A ¥ food wew
R i IR Fm mAz ¥ A w
At 7w afac Y frwrw § fw
TN GIHET QU Fe femm o &
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AT & FIC qg W7 A & fay
darx § 6 zav o3-fa®@ sarfamrse
wifgard Mx gfeaw =safs @R go
FITIA #, WYo THo fYo Ho fTHIEA-
A7 § WX Mg Geg® ¥ IART HH
7! faar smar & 1 gufan § sy fad
Xl g fe Mt g Aifa @ sast
@ Asfal & at ¥ saffaa fea
st wifgw 1 fag Fen® &Y A9 AT
ST 9TET & AT TH A1§rad) ¥ ga@d
& AT £FC 9T AT FTgd § I+ Ay
&g frar ara ot & arqar fF arg a9
g7 & "rafasw & qqFrar wgh &

o sfwTETe ¥ (F121) @ awafa
wgrea, & ¥ faF & w@AmA F@E§
agifs g9y 7.50 qEZ ¥ AFIFT 10
q@E uued #t ¢ afsd ant Og
1962 & agrf it &t swsar grar wifs
aq uedl #Y g W gy faad | gw
fawr #1 fate faa i & frar g az
q97 29 ¥ A g9y uaAifas g @
awg & frar @, &fw7 gowr & gmdw
FI@al g

qrst #§ |11 & g 4 ¥ A
Y g9 AT & wwa ¥ wrew-fasi 78 @
sr i gmfRam sT w2 @ § o
fagsit wvafaal & qew 2@ W@ & o
> g A §ar & oTg Aogad
fer amr gawr 3 § o fraan wifee
FAA § 3% AT 9% §F 99 2w qfewrw
Fr 39 § ot IowT war I qzar @ ?
fa2alt weofral & zama & ww gw T@-
qR M A &1 AT AAWGF  FIIAT
€ agl X § AT gAwr @F A
sizeiz & e oo avareT W AW oasd
W AR &H B YA A6 AT X A
qUOEAT § | EL AT AW & W Fgraw
srar § W& IW 9 ot gw 10 qEe
gt 2 § 1 £§ UESE /T ;A wAAr
qz 78 q%ar wifgg | fag @ ¥ waw

# yaies wre@er waw F1 @
[FgT & a3 faqg @1 @ W@ g, s
g TLRIT 1 TA7 woer 41 7Y F
& srg-omg A7 & FreEm wafea 7@
B9 A97 ®) greA-fAAT qAr /4 ¢ qA-
I & SHHAAT H AT T FAT GIRA B
FIH A AT AT FF ¥ &7 19 W
a% @1 | 100-125 Yz 7gud a% T
a1 dfeT fergram-arfeea w0 waEr
EWT OF FIH & g1 74T | HIT AqAA
# YAIG®  FITGIAT TA74T FIAT AT AT
#F FC @R T ar agt ® FAq F®N
rga famdt agh geqT 9T &9 A9 W@
g2 affr awm s o T W@
21 ITY AW AW ALY 14N, ITHT UA-
TG F1 9T ANT A1 § | X qFARAT
f& o UTEMA § I FT FIL@IAT @AT
AT WY go @R 9 A AT &1
Jeqed w9 § &9 9T a% gt grEr
F1AT | FfFT gTITar WY A arz-nE
FIA A, HIH-ZAT FO AT 91
TAAHT 1 ITAIT FE A qAl § G0
WHAT ) WA B AN s
OIT TH G 3T TF 3@ Wr g, &
Fa¥ F¥¢ Feara @) fwqr, fex @ A=
F wrey & fag gr’ @rd-aky T
FT fru 7o | & qu wrgar g fF s
atear #4f &= &7 famr war 7 osar
qiffenT & g7 £ fgqr a1 7 yseaqA
FUETT & wvATRA fran fF gw a7 F%
@ § afrT vaw g far nar gEy
aTg ¥ IO wAq ¥ 97 wF gy foar
FIE-ATE T@ A X! @A FF
g7ar &1 fawrg feame SuF @
farare fear s wr g1 agt o FEg
¥ et % wmogwr ? fergmmA-nifesTa
sraufamfer gl swawgm &
¥ forg 1T & ol ¥ aTw RmR Y
FE A 2 w1 fear @Y gt Iw @@
am @ sz e gf od o
arfge fF 22 7l & off gw smem-fadx
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[sit wiFR w1w 7]

A ak ) gard T q A
Fer-wwE ¥ gren-faiy @@ g, =
¥ TrwarEl & wEa § ;i ot gren-
fsdT 78 g |31 1

™ A g5 Az ® uafaa
dg a1 w3 §, wfew gaAt ag A
®Y 4 4% geg wewT ]| ¥ fam dqarx
g & &% amicen f@d W, e
g%, a1t avg 1@, AfFT ag feEr 1
AT FT HIY F faw dare A §
sFaga< ¥ aY va-faq w8 Jadr wdr §
o< 2 &Y owar dq a7 & A7 qeadr
g Zgq & f/Y Flad & F¥rag 3g @
g, wTda & s Nt F€ FI@E 949
%3 § AT F1gT Ay FI9T FIH ATQI
! YT wqar fas gFar g, e o T3y
AT ent Ag fear anar §

ae wig faRay gifaadl w1 =
2@ & & sowy aqaman § ) 0w fadan
{ofau #1 ot 71 zla @w@m gwn
ATA-RT AF JAFT FATT F1aT @1 & AT
aisga $10 fF ga% A 15,000 o &
=S %1 faqr qra g1 IAfaT Y oA
F gta ¥ fAm 15,000 %o Fr fam | @
gt aifge A fe fadsn gsnfaadi
1 gardy gt o fasr 1 @ g @
T guit wsywsy FfAEr A R
3 & W agT F goifiac § I
A -t A glg-gty AT g-w:
AT wTAN AEAT aFeAg & Wt
afew gt maw 91 gAfET € s
A HIX 91 # wYGr AR H
Fearg T 7@ & wat & gaer o Ag
ITH! GrE-nTs | X *1 Fifww € I
2 ®YT I gaan fawrad &) fifgw 7
Ardy 1wy o1 gNfrat § sAE Fw
W FT AY6r aw A7) faar wmar § g
Faw ¥ & 17 SAfrad ¥ g amd
W g, T AT wTX HIO § )
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SHRI1 BEDABRATA BARUA
(Kaliabor) ; Mr. Chairman, Sir, this Bill
will enable the Government to rais: the
royalty on crude oil. This is in pursuance
of the promise that was given by the Prime
Minister. 1 support the Bill. So far as
my State is concerncd, we have always
insisted that the royalty that is paid to the
backward State like Assam should have been
more favourably considered and that the
rate of royalty should have been fixed higher
so that we get enough funds to run our day-
to-day adrainistration.

So far as the oil royalty is concerned, so
far as the foreign oil interests are concerned
1 would like to draw the attention of the
House to certain intrigues of the foreign
oil interests that have been going on in my
part of the country. Recently, a very
coloured report appeared in the Sratesman.
I would like to draw the attention of the
Government to a question which was replied
to. [Iask, whether it is a fact, as the
Statesman has reported, that the Oil and
Natural Gas Commission which is operating
in Assam is sought to be excluded under
the plea that there is a separate pipeline for
the O.N.G.C. and for other reasons.
According to the report that appeared in
the Sratesman, it is stated that the oil area
in Assam has been divided in two areas of
exploration as between the O.N.G.C. which
is a puplic sector undertaking and the Qil
India Ltd. which is a collaboration betweea
the Burmah Shell Oil Company and the
Government of India. Now, the Oil India
Ltd. has developed vested interests in the
State of Assam because, due to their curious
price policy of crude oil, they have been
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able to manjpulate and sell crude oil at a
much higher price to the public sector
refineries so that the Gauhati Refinery will
not be able to make as much profit as it
should have presumably made. Actually,
the Gauhati Refinery has to purchase at a
very high price the same crude which other
refineries are able to purchase ata lower
price under the Persian Gulf Parity Agree-
ment.

The O.N.G.C. which is a public sector
undertaking should not be ousted from
Assam under any pretext. This type of
coloured report should not have appeared
in any case. | would like the hon. Mimster
to categorically deny it and tell the House
that mo such negotiation is going on with
the Oil India Ltd. which is minting mooey
and which is making very huge profits and
that they will not be allowed 10 control the
entire arca of oil in Assam, thus reducing us
to the state of Saudi Arabia or other tack-
ward arcas. 1 want a categorical declaration
that this typ: of suggestions which are
cleverly made—I do not kpow from which
quarters they came—are not allowed to
come like that.

It is reported that therc was a proposal
for their having 40 per cent share-holding,
a minority share-holding, and that the
Government was thinking of making them
to agree to minority share-holding on the
condilion that the O.N.G.C. will be ousted
from Assam and all that,

On behalf of the people of Assam and
on behalf of all the parties concerned with
national independence and frecedom from
the forcign oil interests, I would request the
Government never to allow this type of
coloured report or even this type of a talk
or a suggestion and I would like to koow
how these things go into the press report
and who were the persons in the Ministry
who got a coloured report appeared in the
press. If this type of reports could find their
way to the press, it means that there are
some people who are helping in this. 1
request that some action be taken in this
regard.

MR. CHAIRMAN : The hon. Minister.

SHRI TENNETI VISWANATHAM :
1 want to say a few words. [ want to avail

myself of the facility of simultaneous inter-
pretation.

MR. CHAIRMAN :
the Third Reading.

He can speak in

DR. TRIGUNA SEN : I am very thank-
ful to the hon. members who took part in
the debate for their various suggestions.
They will surely be considered, as far as
possible.

Let me now take a few points raised by
some hon. members.

Mr. Hazarika first pleaded for payment
of adequate compensation to people who
have been displaced either by ONGC or by
the Fertiliser Corporation of India. I am
told that whencver a certain area is taken,
it is taken under some Land Acquisition
Act and it is the State Government which
decides on the rate of compznsation payable
by the organisation to the pcople who are
displaced. 1 do not think that either the
ONGC or the FCI are defaulters in that
regard.

Mr. Hazarika has asked for increased
rate of royalty to be paid to the Government
of Assam and he said that, in case that was
not done, he would oppose it. This matter
was referred to the Prime Minister and she
has given the award. The award was only
Rs. 10.00 per metric tonne for four years
which we have communicated to the State
Government. [ am extremely sorry that
the rate cannot be enhanced at this stage.

Shri Shastri also pleaded for increase
in the rate of royalty. My answer to him

is the same.
He also said that the agreement with
Qil India is that the Financial Director of

the BOC is the Financial Controller of the
Oil India. This statemenl is not correct.
The Financial Director is appointed by the
Government of India.

Mr. Amin suggested that the Act should
not provide for the Prime Minister of a
country to arbitrate. It will be found from
the Act that the name of the Prime Minister
is not meationed ; it is the Government or
the Parliament that will do. That is why
there is a provision in section 6 (A). The
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present Act takes care of the difficulty which
has been suggested by Mr. Amin. In future
the Government will issue notifications
from time to time to amend the schedule as
per section 6 (A).

Mr. G. Viswanathan noticed in Gujarat
that gas was being wasted or burat, and he
also rcquested for spredy exploration of
oil. Itisa fact that gas is being wasted
both in Assam and in Gujarat because
whenever we drill a well, gas is produccd,
but we do not get adequate customers for
that. We have started, of course, fertiliser
plants, but still there is an excess. We arc
inducing the private industrialists to start
industrics with gas as the fuel. We are at
it and we arc trying to ecxpedite the
sxploration of oil in diffcrent parts as far
as possible within the resources that are
available to us.

Shri Kalita wanted an assurance that if
royalty is increasced, the cost of petroleum
products should not be increased. Sir, the
fact is that the royalty increase has been
absorbed by the two oil producing organiza-
tions in Assam and has not been passed
on to the rcfineries because the crude is not
sold at a higher cost because of the increase
in the rate of royalty. The prices remam
the same. So the coosumer will get the
products at the same price. It will not
reflect on the petroleum products. The
product prices, we have noticed, have
remained constant although the rate of
royalty has been incrcased from 1.1.68.
So, the hon. Member's fear is not justified
or tenable.

Shri J. H, Patel spoke in his mother
tongue and if 1 could have understood him
from the arrangements that you have made
so that he could talk in his mother tongue in
the discussions on the oil...

SHRI DHIRESWAR KALITA: What
about the other points [ have raised about
the pricing of oil ?

DR. TRIGUNA SEN : The Shantilal
Shah Committec's report was handed over
to me only on the first of this month and
we are studying it. 1 think we will be able
to place it before the Cabinet as soon as it

is possible.
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Shri Nambiar complained about
administration of ONGC and
the system of drilling. 1 had a discussion
with him. He knows we are trying our best
1o streamline the organization.

the
the defect in

Shri Kedaria—I am sorry he has left.
Nobody perhaps is interested or serious in
the discussion—said again that the rate of
royalty should be increased more as the
Gujarat Gorvernment is losing about Rs. 93
lakhs per wear. 1 think when the Prime
Minister in giving h:r award has said that
she has kept all these considerations in
view because these things were represented
to her by the different Governments also,
she had endeavoured to reconcile them in
the interests of the cconomy of the State
and the country. Shri Kedaria is not here,
but for the interest of my friend, Shri
Sharma, | can say that if the rate of
royalty was stepped up by 109, Gujarat
would have got Rs. 11.9 per tonne and
Assam would get in that case a varying
range from Rs. 8.5 to Rs. 9.87 per tonne.
So the Prime Minister had to take these
two points in view and struck al Rs, 10.

Shri Kedaria talked of socialism and
promotion of Scheduled Castes, etc. I am
told he was a member of the Congress Party
all these 15 years I am a new comer. 1
can assure him that the socialism that he
preached, T will not do so, but T will
practise it.

Shri Onkar Lal Berwa imputed several
political motives as to why we are not self-
sufficicnt in crude. I do not like to enter
into political controversies, but, for the
information of the House I can say only
that in 1961 the production of crude oil was
only about 10,000 tonnes. Today it is about
six lakh tonnes. You can imagine whether
we are progressing or not.

SHRI DHIRESWAR KALITA : That
is why we are demanding a second public
sector refinery.

DR. TRIGUNA SEN1 | know, We
are at it and are trying to do our best to
produce as much oil as possible. It is not
possible for many countries, though they
have got ‘oil, to be self-sufficient, because
the d d for petroleam products always

¥

increases and they cannot keep pace with
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that., Most countries are importing crude
from other countries. But the House will
be happy to know that so far as petroleum
products are concerned, we are almost
self-sufficicnt at present for our requirements.
I know the demand will increase.

I would have been happier if Shri P. G.
Sen had told me while he was on this side
that there was shortage of kerosene in any
village, because so far as my information
goes, this year there has not been any
shortage.

SHRI P. G, SEN :
from shoriage.

Purnea is suffering

DR. TRIGUNA SEN: | am told
about it only today. Now that he is on
the other side, he can accuse me. But he
did not tcll me that there was shortage.
So fur as my information goes, which is
derived from the Statc Governmens, this
year there was no shortage of kerosene in
any village.

SHRI K. N. TIWARY (Bettiah) : His
information is not correct. There is shortage.

DR. TRIGUNA SEN: That is why
I had writtcn to State Governments to let
me know. OF course, 1 cannot curb the
black-marketcers.

St qo Ho ARA (HIATAEI) : & AqiA
AETF w1 g1 WO SEZIgEr 60
qiq & of@r § Joa & ¥ 9T g, a8
qv 0 wwar sfq @7 fazdr &1 a7 fag

w g

DR. TRIGUNA SEN : This year we
have increased the supply by 10 percent
to all the States. We got reports from
the director in charge of consumer goods in
each State that there was no shortage. If
the State Governments concerned had told
us that there was shortage in some villages,
I could have assured them and arranged
for more supply. But this was not brought
to my motice.

SHRI P. G. SEN :
among wholesalers and
do not supply.

DR. TRIGUNA SEN : Is it my duty
to run after the blackmarketeers or is it the
duly of the State Governments ?

There is bungling
stockists.  They

AN HON, MEMBER : Why not appoint
stockists?

DR. TRIGUNA SEN: We do not
appoint.
Shri Jha said hat the rates should

be reviewed every 8 years and not four years.
I would have been happy il we could do so,
But according 1o this award, we canoot.
He also suggested that a ceiling should be
fixed. I agree. Perhaps after four years,
we will be able to fix a cciling on royalty
paid to the differcnt States provided they
agree.

SHRI DHIRESWAR KALITA : He
has not answered aboul the points raised

with regard to a sccond public sector
refinery.
DR. TRIGUNA SEN: On a Bill

Jealing with royalty, that question does not
arise, 1 discussed this with him half an
hour ago and [ do not like to repeat that
here.

SHRI BISWANARAYAN SHASTRI :
What about merging Oil India with ONGC ?

DR. TRIGUNA SEN : I am sorry il is
not possible because of the agrecment bet-
ween the two. Shri Barua also pleaded for
increased royalty and suggested there was a
colourcd report in th: Sratesman about
ONGC bcing taken over by Oil India. 1
think the Statesman belongs to some of my
fricnds on the other side and 1 would
request Shri Hazarika to find out the
source of that report.

SHRI BEDABRATA BARUA :
there any such proposal?

DR. TRIGUNA SEN:
no.,

Was

I have replied

SHRI J. N. HAZARIKA : 1 want to
know why this Bill had been dclayed so
much because we had it in 1962 ; that means
four years from 1962, From 1966 they
should give effect to this increase why was
this Bill not brought earlier ?

DR. TRIGUNA SEN : [ tried to place
it before the House during the last two
sessions but perhaps due to a heavy agenda
it could not be taken up. But we have
been paying the States, though this Bill has
not beem passed.



315 Olifields (Regulation and NOVEMBER 17, 1969 Development) Amendment Bill 316

MR. CHAIRMAN : The question is:

“That the Bill further to amend
the Oilfields (Regulation and Develop-
ment) Act, 1948, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN : The question is :

“That Clause 2 stand part of the
Bill.””

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3, 4, 1 the Enacting Formula
and the Title were added to the Bill.

MR. CHAIRMAN : We take up the
third reading.

SHRI J. N. HAZARIKA : 1 have given
an amendment to the schedule and 1 wanted
10 press il.

MR. CHAIRMAN : The schedule
part of claus: 4.
is not in time.

Wils
B=sides, your amendment

DR. TRIGUNA SEN : | move :
*“That the Bill be passed.”

MR. CHAIRMAN :
“That the Bill be passed.™

Molion moved :

SHRI TENNETI VISWANATHAM
(Visakhapatoam) MR. Chairman, 1
shall say a few words in my language.
B:fore doing so, what | want to submit 1o
you is that a circular has been sent to us
that we must give notice hall an hour earlier
if we want to speak in our language. This
is somewhat unrealistic. In parliamentary
life sometimes occasions do arise when a
Member wishes to speak after he has heard
other speakers and this rule comes in the
way of Members. I request you to get the
rule changed. In'erpreters must always bs
available here and there should be no need
to give notice half an hour in advance.

I shall say im my language about the
Bill now.

* Mr. Chairman, in this great and
ancient country we have fourteen languages
which to day we arc fortunate to be able to
spcak in this august House. When you are
presiding over this House bearing all these
languages you look like goddess Saraswati
in the Heavens residing on Brahma's tongue
and hearing all the tongues of Bharat. In
fact another name of Saraswati is Bharati.
My heart felt thanks are due to all the per-
sons responsible for making this arrange-
ment in this House to enable us to speak in
one of our Bharati languages.

MNow 1 shall turn to the Bill before us.
The Hindi word *“Tael” means *‘Scorpion™
in Telugu. So I would not use the word
“Tac]" for oil while speaking on this Bill.
Some of the Hon. Members who spoke
b:fore me wanted that more intcntive
cxploration should be carried out in the
Cauvery Basin. This reminds me of a
Russian offshore ceismic Expedition made
in 1967 and they had presented a report. It
was mentioned in the Report that there are
very many prospeclive structures in the
Godavari-Krishna Delia arca. I request
therefore, that a more intensive ceismic sur-
vey should be conducted in this area ; struc-
tures should be mapped, This isa wvery
important matter.

Now in the Bill before us, the word
“Royalty” is used. I am not aware what
word has been used in Hindi for “*Royalty”
but even if it is in English 1 would very
much that the use of this word is avoided.
We have no more Kings in our country and
we have therefore no Royalty.

Again 1 hope that the Bill bcfore us is
only a temporary mcasure and that Govern-
ment would soon bring before this House a
comprehensive Bill for pationalising the Qil
industry. It is not in our interests that th=re
should be different organisations like Qil
India, Indian Oil Corporation elc. creating
complecities. It is also not good that off
and on there should be some disputes
beiween these organisations. Therefore, 1
feel that if at all any industry is to be natio-
nalised it is the oil industry. 1 reiterate
therefore, that the Oil industry should be
nationalised. I support the Bill before us.

® The original speech was deliversd in
Telugu.
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SHRI J. N. HAZARIKA : Sir, 1 am
sorry that in spite of the popular support
that the royalty should be raised from Rs. 10
to Rs. 12.50——

MR, CHAIRMAN : Are you speaking
on the third reading ?

SHRI J. N. HAZARIKA : Yes.

MR. CHAIRMAN : Then you have
not yet got my permission to speak on the
third reading. Now, Shri K4ndappan.

S. KANDAPPAN (Mettur) :
Sir, T would like to make only (wo points
very briefly, Th: hon. Minister, while
replying, referred to the increase in pro-
duction of crude oil that we have managed
to get after Independence, but still the fact
remains that our crude requirments, 1 think,
almost half of them, are met by import
and not by local production. It is not
an argument to say that there are other
countries which are relying on import for
their basic pced of crude oil. So far as
our country js concerncd when once we are
clear that we have got enough crude oil
stock in our country without being tapped,
there is no reason why we should not
expedite the exploratory work and add 1o
our crude oil capacity that is available.

SHRI

In this connection, I would like to men-
tion that it shou!d not be Icft to the sweet
will and whims of the Oil and Natural Gas
Commission's top officials to say which area
should be taken up first and which arca
should be taken up last for the purpose of
exploration. It should be based on a
scientific assessment as to the availability
that is their and it should b: made according
to their geophysical and geological survey.
And once the assessment is made, the
Government should go ahead with the ex-
ploratory work. This is my plea in this
conncction,

Now, 1 would also like to mention
another thing with regard to the Cambay
offshore drilling. Hzre, there is no excuse
for the Government to dclay the work, |
understand that the Government is having
two or three alternatives before them and
they are unable to make up their mind as
to whether it should be the indigenous tech-
nical knowhow or they should go ahead for

technical collaboration or to get some kind
of contract and have some foreign technical
knowhow to proceed with this matter.
Whatever machinery you are going to
evolve, you should not delay matters further.
Considering the amount we are paying for
importing crude, it would not be costly to
go ahead with Cambay offshore drilling.

1 am all for the public sector, but if it is
at a heavy cost (o the consumer, Government
should consider it a thousand times before
going ahead with any public sector pro-
gramme. [ happened to study the working
of the Oil India Limited in Assam, where I
stayed for a weck some years ago, as & mem-
bor of the Estimates Committee.  There the
exploratory wing is manned by Indians.
ONGC is also manocd by Indians, but it
is curious that the drilling cost of ONGC is
much more than the drilling cost of Oil
India. They may say it depends on the
terrain, but even on similar terrain, the dif-
ference in drilling cost is very much there
between the two. Mr. Nambiar made
several allegations against the working of
the ONGC and the minister was plcased to
say that he is scized of them and he will try
to improve the working of the ONGC. Not
only in the administration, but in other
respects also, there should be some policy
whereby the working should be comparable
to other organisations already there.

16.58 brs.
[SHRI K. N, TIWARY in the Chalr]

If ONGC's working is improved and
drilling cost brought down, royalty cannot
make much impact on the consumer price,
apart from the fact that it isabsorbed by
the refinerics. 1 find there is enough scope
to bring down the cost of drilling. Compared
to international price our price of crude is
much higher. Therefore, first and foremost
atiention should be paid to this aspect of
drilling cost in ONGC.

SHRI J. N. HAZARIKA : Sir, it is
surprising that in spite of the support from
all hon. members of the House for raising the
royalty from Rs. 12.50, the Minister was
unable to accept it. I am sure the people
of Assam will pot like it and they will
protest. The Assam Government was pres-
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sing that it should be Rs. 15, butas a Via
media we suggested 12.50. When Mr. Fakh-
ruddin Ahmed was Finance Minister of Assam
he was pressing the Government of India very
hard that the rate should be Rs. 15. Itis
very surprising that heis part and parcel
of this Government now and still the
Government has agreed only to Rs. 19,
against the interests of Assam.

SHRI! KRISHNA KUMAR CHATTER-
JI (Howrah) : Sir, T entirely agrec with
the purpose of the Bill, but 1 add my voice
to the demand of the Housc for some
increase in royally. Those States which are
rich in oil and natural gas have to depend
on the royalty money for their development,
Therefore, the Central Government should
see that royalties are not worked out in such
4 manner that it works to the disndvantage
of thesc States.
the demand of

Therefore 1 feel that

Assam is justified.

So far as West Bengal is concerned, not

enough attempts have been made in a
vigorous manner to prospect for oil in
Sunderbans and Bankura. | hope more

attention will be paid to that aspect now so
that our requirements could be met in full.

The forcign oil companics are functioning
in a way which is not congenial to our
interests. 1f only we utilize all our resources
there will not be any dearth of crude. Even
in the matter of kerosene oil we find that
there is always scarcity in obe State or
another. In spite of the best attempts of
the government to check such shortages
there is gencrally shortage of kerosene oil
in some part of the couniry or other. Such
essential requirements of the people shou'd
always be met, particularly in the rural areas
where the pecople depend entircly on
kerosene oil.

Because of the changing situation in the
country the recactionary forces arc waging
their last fight. So, the necd of the hour
is to step up our internal oll production
so that we need not have to depend upon
international monopolistic oil cartels which
always combine to our disadvantage. Now
those cartels follow a price policy which
is certainly prejudicial to the best interests

»

of our country, Therefore, the governement
should immediately evolve a machinery to
augment our oil resources in the very pear
future so that we can meet our oil require-
ments from internal supplies.

Coming to the public sector oil corpora-
tion we hear some allegations of wasteful
cxpenditure.  We also hcar of nepotism,
favouritism and some other kind of evil
practices at the highest level. They should
be thoroughly gone into. At a time when
the country is losing heavily because of the
non-cxpansion of the

| public sector oil
refineries, it is very necessary that the
public sector should function in such a

manncr  as to inspire confidence in the
people that il the foreign oil companies are
taken over by us we could run them well.
In that way, it will be a good service to

the country. I hope the government will
look into this aspect of the matter.
17 hrs.

SHRI RANGA (Srikakulam) : | am
all in favour of the demand made by

my hon. friend, Shri Hazarika, for increas-
ing the quantum of royalty. | sincerely
hope that the government would take the
carlicst opportunity of bringing the necessary
amendments for increasing the rate of
royally.

Sccondly, when | was touring in Guiarat,
quite a number of our peasants there began
to complain that they were not being given
the benefit to the extent that they deserved
of this royalty. In America people under
whose land oil is buing extracted are being
given some credit for the contribution that
they make. Therefore when this compensa-
tion is being paid for their land some consi-
deration should also be given to this fact
that they deserve a part of the benefit that
accrues to the country.

Thirdly, I am in agreement with my
hon. friend, Shri Viswanatham, who said in
terms of our own mother-tongue, Telugu,
that the Godavari Basin should be explored,
the Bay of Bengal should be given priority,
and then it should be possible for us to
explore and extract quite a large quanvity
of these very valuable minerals including
crude oil, kerosene and various other
things.
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Then, is there no chance at all for
reducing the price of keroseme oil'? My
hon. friend, the Minister was taking credit
of the fact that there was no shortage in
thz supply of keroscae oil.  But what - about
the price of ‘kerosene oil ? It has bcen
raised by wvarious stages. There hos been
no effort at all till now to reduce it during
all these years. ‘Would it not bz possible
for him 1o reduce the price of kerosene oil
and not simply to compiain that excise duty
ought to . be reduced and so on? Excise
duty will take its own course but from the
producer’s point of view they should be
prepared really to reduce the price of kero-
sene oil.

There is also one other point. Whether
it is relevant on this occasion or not, 1 would
like my hon. friend to keep it in mind,
namely, the need for ensuring that in sclect-
ing their agents, stafl and representatives {or
various services Lhat they need for deve-
loping this industry, they do try to recruit
people—agents, representatives and others—
ip & pon-political, non-partisan and an
entirely commercial masner and ensure that
all classes of peoplc are given an opporiunity
of offcring their co-operation to Government
and this Corporation without any regard
whatsocver to their political affiliations or
social standing.

DR. TRIGUNA SEN: Sir, 1 thank
bon. Members for the various suggestions
that they have given. 1 have noted them
down and I can assure hon. Member that 1
will try my best to implement as many of
‘their suvggestions as is possible for the
“Government to implement.

Shri  Viswanatham—he has  left—
made two suggestions : firstly, that we
should make more drilling in the Godavari—
Krishna Delta to find out oil and, secondly,
if I bave und:rsteod him aright, that tne oil
Jndustry should be nationalised. So far as
the Godavari-Krishoa Dclta.is concerned—
1 have written to the Chief Miaister also—
I-have told him, since some scicntist of
Andhra Pradesh thioks that there is a possi-
bility of finding oil there, I bave advised
him to come to D hra Dun to discuss with
the. experts—both Indian and foreign—and
come to an understanding.  We will not
bave any objection to go into that provided
it is technically suggested that it should be

done. | have no reservation for this area
or that area. With our limited kitty in our
eagerness (o get more oil-we.go to a :place
where there is more prospect quickly than to
other places. This is the only consideration,
I may say frankly.

SHRI TENNETI VISWANATHAM : |
thought, the Minister toid us 'that he was
trying to get some French experts to re-
interpret the existing data,

DR. TRIGUNA SEN : 1 think, they
would be coming by the end of December.

Many hon. Members have suggested
nationalisation of the oll industry. The
word mnarionalisation, to my mind—excuse
me—should not be used so cheaply as we
understand it. 'When we nalionalise an
industry, we must first find out whether we
arc sure of getting the raw materials,
Secondly, the products that are produced
should be available at a cheaper cost to the
consumers in the country. These two
aspects must be con<idered thoroughly before
we decide 10 nationalise any industry.

So fur as the oil industry is concerned
koowing a&s all of you o, we arc
having a shortage of crude oil and the
crude oil is bzing produced by some
big cartels, monopolists and it is wvery diffi-
cult to make even a break through because
if you want to get some chcaper things by
negotiation, they combine and that agree-
ment fails. This is the true picture of the
oil industry. Unless you get the crude oil
at cheaper cost, unless you get the raw
materials as you want to make the pro.
duction cheaper, 1 think, we shou'd not
just say, you nationalise the oil indusiry.
It will not be good for the country and for
the poor comsumer.

About the price of keroseme, 4he
Shantilal Shah Committee has submiited the
report and they must have mentioned what
should be the price of kerosepe. - But. that
also depends on at what price we get crude
from outside. Just by nationalisiog refine-
rics or oil industry, we do not achieve that.
I do not like 1o jump on this suggesti~n
unless [ am sure about - baviog the supply
of raw material and abnhut sceing that the
products reach the consumers at a cheaper
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price in abundance as per their requirements.
Unless I am sure of these iwo things. T am
extremely sorry I cannot think of nationali-
sing the oil industry.

So far as the planning of exploration is
concerned, I have talked with several of my
friends and also said in the Consultative
Committee that it is a truism that we are
drilling in different parts of the country.
But we are short of scicotists who can
interpret and cvaluate those readings that
we get. We are planning for a scicntific
cxploration with the assistance of Russian
and French scientists and, T am sure, within
a couple of months, we will be able to do
that.

Then, my hon. friend, Shri §. Kandap-
pan, compared the drilling cost of . the
O.N.G C. with that of the Qil India.
It is not possible, perhaps, to compare in
this way. First of all, as you know, th:
Oil India is confined to a small place
whercas the ON G C. is cxploring all over
the country including Assam. We are nat
taking the cost only in Assam. We have
to take the country as a whole. The
O.N.G C has got 45 rigs working in different
parts of thc country. There are sevcral
such other factors which also influcnce th:
drilling cost of the two organisations, |1
agree that the Oil India has got the ex-
pertise, the drillers, the geologists and
enginecrs since a very long time as you
might have secn in Assam, whereas the
O.N.G.C. is just developing. It has only
about 9-10 yecars' standing. That is also a
big factor.

1 may inform the House—Mr, Piloo
Mody asked me about it ;—he will be glad
to know —that the O.N.G.C. will spud in the
first well in Cambay basin by 31st March,
1970. All works scheduled to reach this goal
are being exccuted according to schedule.

SHRI PILOO MODY : With whose
collaboration ?

DR. TRIGUNA SEN ; We will do it
ourselves,

MR. CHATRMAN : The question is :

“That the Bill be passed”
The morion was adopted

Punjab Legislative Council
(Abolition) Bill

324

17.10 hrs.

PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) i I begto
move :

““That the Bill 10 provide for the abolition
of the Legislative Council of the State
of Punjub and for matters supplemental,
incidental and consequential thereto, bz
taken into consideration,*

Only a few months ago we had passed
a similar Bill abolishing the Legislative
Council of the State of West Bengal. Now
on the basis of a Resolution passed by the
Punjab Legislative Asscmbly under article
16% of the Constitution, this Bill is moved
b:fore this Housc for consideration,

On 24th April, 1969, the Legislative
Assembly of the Statc of Punjab considered
this matter under article 169 of the Cons-
titwtion and passed a Resolution for the
abolition of the Legislative Council of the
State. Now this Bill provides for the
abolition of the Legislative Council and it
also contains certain supplementary pro-
visicns. Clause 7 makes necessary provisions
in respect of pending Bills, As the House
is aware, certain Bills which are passed by
the Assembly are to be introduced in the
Council also for their comsideration. To
meet this contingency, where Bills are pend-
ing before the Council and have not yet
bren discusscd by the Council, provision
has been made that they would be deemed
to have been finally passed by the Assemb-

ly.
I hope, the hon. members will consider

this Bill seriously and express their views
for the passing of this Bill.

MR. CHATRMAN : Motion moved !

“That the Bill to provide for the aboli-
tion of the Legislative Council of the



